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MR. SPEAKER : Thi* will go to the 
new Chairman

SHRI JYOTIRMOY BOSU : Kindly 
direct the gove-nment to produce the Minis­
ter here.

MR. SPEAKER • I will not send it to 
the Minister until I admit it

SHRI JYOTIRMOY BOSU : I will
raise it on Monday. I f ive you notice here 
and now.

MR. SPEAK? R : Don’t be loaded with 
so many things at one time.

SHRI JYOTIRMOY BOSU ■ I am a 
beast of burden. What tan I do ’

MR SPEAKFR : You are a very wiise 
beast. I hope, all of you w II agree?'}

12.20 hr s.
PAPERS LAID ON THE TABLE

S t a t e m e n t s  c o r r e c t i n g  r f p l i e s  t o  USQs 
Nos. 2251 AND 344* R t INVESTMrNTS 

BY FORPJON COMPANltS IN 
INDUSTRIES ETC

THE MINISTER OF FINANCE (SHRl 
YESHWANTRAO CHAVAN) : I beg to lay 
on the Table—
(1)A  statement coirecting the reply given 

on the 7th April, 1972 to Unstpried 
Question No. 2251 by Kuman Kamla 
Kumari regarding investment by foreign 
companies in industries located in 
Bihar and West Bangal and giving rea- 
sons for delay in correcting the repty.

(2) A statement correcting the reply given 
on the 21st April, 1972 to Unstarred 
Question No. 3416 by Kumari Kamla 
Kumari regarding investment by foreign 
companies and giving reasons for delay 
in correcting the reply. [Placed in Lib­
rary. See No, LT—3051 /72]

D e l h i Sa les  T ax  (Fo u r t h  a m e n d m e n t ) 
R u les

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCb (SHRI K. R. 
GANESH): I beg to lay on the Table—

(1) A copy ol the Delhi Miles ta x  (f^ttrth 
Amendments) Rules. 1472 (Hindi attd 
English versions) ptabltehdd Iri Notifica­
tion No. F. 4 ($0)/71-Ffo, (O) kt Detfii 
Gazette dated the ISth April, 1972, under 
sub section (4) of section 26 of the 
Bengal Finance (Sales Tax) Act, 1941 as 
in force in the Union Territory of Delhi.

(2) A statement (Hindi and Eng'ish v&ftfotfs) 
showing reasons for de'ay in laying th e  
above Notification. [Placed in Library 
see No LT—3052/72]

R ev iew  a n d  R e po r t  o f  In d ia  T o u r is m  
D e v el o pm e n t  Co r p o r a t io n , Lt d .

Km 1970-71

THE MINISTER OF STATE IN THE 
MINISTRY OF TOURISM AND CIVIL 
AVIATION (DR. SAROJINl MAHISHJ) :
I beg to Jay on the Table a copy each of the 
following papers (Hindi and EngUsh versions) 
under subjection (1) of section 61 )A  of the 
Companies Act, 1956 ;

(1) Review by the Government on the work* 
«ng of the India Tourism Development 
Corporation Limited, New Delhi, for the 
year 1970-71.

(2) Annual Repot t of the India Tourism 
Development Corporation Limited, New 
Delhi, for the year 1970*71 along with 
the Audited Accounts and the comments 
of the Comptroller and Auditor General 
thereon. ^Placed in Library. See No. 
LT— ’053/72).

NOTIFICATION UNDER NATIONAL
H ighw ays act

THE MINISTER OF STATE IN THE 
DEPARTMENT OF PARLIAMENTARY 
AFFAIRS AND IN THE MINISTRY OF 
SHIPPING AND TRANSPORT (SHRI OM 
MEHTA): I beg to lay the table a copy of 
Notification No.S.O.352 (E)(Hindi* and Eng. 
lifth versions) published in Gezetfe of India 
dated the 11 th May, 1972, under Section 10 
cf the National Highway! Act 1956. [Placed 
in Library Set No. LT—3054/72]

St a t e m e n t  o n  f l o o d s  a n d  d a m a g e
CAUSED BV HEAVY HA1NS 

IN KBRAiLA

THE DEPUTY MINISTER IN THE


